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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

M.A No. 36 of 2023
In

Original Application No. 823 of 2022

Ravinder Singh
Applicant (S)

Versus

~ State of Punjab

Respondent (S)

Action taken / status report in compliance of order dated
24.5.2023 of the Hon'ble National Green Tribunal passed in O.A No. 823 of

2022.

Respectfully Showeth

1) Briefly stated, the applicant Ravinder Singh has earlier filed O.A No.
823 of 2022 before the Hon'ble National Green Tribunal complaining
that there is an industry namely; Dalip Combine 951 (Amarjeet Agro
Industry) manufacturing agricultural appliances like harvester, etc and
emitting huge polluted gases causing air pollution and also causing
noise pollution by using big machines like drill machine, punch press
and lathes machine which causes huge sound disturbing all the
residents in the area. The application was disposed of by the Hon'ble
Tribunal vide order dated 6.1.2023 thereby directing the State
Pollution Control Board and District Magistrate, Patiala to look into the
complaint, verify the facts and if the compliant is found correct to take

appropriate remedial and preventive action accordance with Law

within two months.
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2) That now the applicant has filed M.A No. 36 of 2023 before the

3)

Hon'ble National Green Tribunal alleging that the authorities have not
done anything pursuant to the said order and have neither visited the
site nor collected information nor any remedial action has been taken.
After consideration of the matter, the Hon'ble Tribunal vide order
dated 24.5.2023 passed in M.A No. 36 of 2023 in O.A No. 823 of
2022 had directed the Joint Committee comprising of State Pollution
Control Board and District Magistrate, Patiala to furnish an action
taken report, specifically stating, as to what further action has been
taken pursuant to this Tribunal's order dated 6.1.2023 passed in O.A
No. 823 of 2022, within one month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF / OCR support PDF and not
in the form of Image PDF.

In compliance to order dated 24.5.2023 of the Hon'ble Tribunal, it is
respectfully submitted that the Punjab Pollution Control Board has

also earlier received complaints Sh. Ravinder Singh applicant with

regard to pollution being caused by an industrial unit in the area

where the complainant is residing. Apart from approaching the

Hon'ble National Green Tribunal the applicant Sh. Ravinder Singh

resident of Hari Dass Colony, Patiala Road, Nabha has also

approached the Punjab State Human Rights Commission by way of
filing complaint case no. 5478/15/2022 alleging pollution caused by

Amarjeet Agro industry, Nabha. The action taken in this regard is

summarized herein below.

a) The officers of the Board had visited the site in question on
11.8.2021 and 16.9.2021 and it is observed that M/s Amarjit Agro
Industry engaged in the business of manufacturing of harvester
combine by assembling its parts. The industry was found to be
carrying out spray painting without taking any pollution control
measures. Notices were also issued to the industry and hearing
was extended. During the hearing on 26.10.2021 before the Senior
Environmental Engineer, Zonal Office-1, Patiala, it was decided
that the workshop shall take necessary measures for the control of

pollution and shall ensure that no water and air

water and air

pollution is caused due to the activities of the workshop. The

edings of personal hearing were conveyed to M/s Amarjit

proce
letter no. 6264-65 dated 9.11.2021 for

Agro Industry vide

compliance.

R
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b) The industry was again visited on 28.12.2021 to check the
compliance of the direction given to the industry. The industry was
found to be carrying out the painting activities in its shed and
constructed a very small paint booth, which was found to be not
adequate. Accordingly, directions u/s 33-A of the Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention
and Control of Pollution) Act, 1981 were issued to the industry with
an opportunity of hearing before the Chief Environmental Engineer
of the Board on 13.2.2022. The hearing was actually held on
22.3.2022 wherein the representative of the industry submitted that
they have closed the painting process and removed the
compressor etc. which was earlier used for painting purposes.
After hearing it was decided that the statement of the industry will
be verified by Regional Office at Patiala and the industry was
directed to make compliance. The proceedings of the hearing were
conveyed to the industry vide letter no. 2709 dated 5.5.2022 for
compliance.

c) The site of the industry was visited by the officer of Board on
15.7.2022 and it was observed that the work of spray painting with
the use of compressor has been closed. The Board has also
furnished the report to the office of Secretary to Government of
Punjab, Department of Science, Technology and Environment vide
letter no. 5707 dated 19.9.2022, as the complainant has also
approached the Government with regard to his complaint. The site
in question is again visited by the officer of the Board on
21.10.2022 and it is observed that the workshop operating the
under the name and style of M/s Amarjit Agro Industry has closed
the work of spray painting with the use of compressor. No such
activity was observed during the visit.

d) The Punjab Pollution Control- Board has accordingly filed reply
before the Punjab Human Rights Commission, Chandigarh vide
letter no. 2994 dated 21.10.2022 and a copy of the same is
enclosed herewith as Annexure-A, for kind perusal.

4) That the site of the workshop / industry was again visited by the

officer of the Board in the presence of the complainant on 3.1.2023.

During visit, it was observed that as under:
a) The workshop was in operation. % j



b)

c)

d)

e)

f)
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The workshop was engaged in the assembling of the combine
harvester.

The workshop has installed 2 no. drills, 1 sheet binding press, 2
no lathe machines 4 no. arc welding sets & manual hand tools.
The workshop has installed 1 DG set having capacity 25 KVA
equipped with Canopy & stack of adequate height.

The representative informed that the workshop has been
established since 1981.

Noise monitoring was carried out and the results are as under:-

Location When the workshop [When the workshop (dB) was

was In operation (dB) [not in operation

house

At complainaht 52.2 db, 65.7 60.6 dB, 63.3 dB, 59.7 dB, 51.1

dB,67.6db, 65.3 dB, |dB, 58.1 dB,
63.7 dB, Avg. 568.56 dB
Avg. 62.9 dB

9)

h)

)

The contribution to the ambient noise when the workshop
was in operation was found to be4.34 dB, which is less than 5
dB(A)as prescribped in Rule 5(5) of the Noise Pollution
(Regulation & Control) Rules, 2000.

The complainant is not residing in the adjoining house
(workshop). However, the noise monitoring was carried out in
the adjoining house. The complainant informed that due to the
operations of workshop, he has shifted his family to some other
place, which is located at distance 500 meter from the
workshop.

The workshop has stopped the process of spray painting and
already removed the spray painting section and compressor
from its premises.

The workshop has removed spray painting process, taken
adequate pollution control measure of DG set and was found
complying with noise limits during noise monitoring.

The workshop is engaged in the light engineering and
fabrication work without spray painting (dry process only) thus
the unit falls under white category having code 4098 i.e. light
engineering and fabrication units without spray painting, of the
revised categorization of the industries by Central Pollution

Control Board. % ,
-4-
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k) As such, no further action was required to be taken against the
industry.

That it is pertinent to mention here that in reference to a complaint
made by the applicant Sh. Ravinder Singh against Amarjeet Agro
Industry under section 133 of Cr.P.C, the office of Sub Divisional
Magistrate, Nabha vide letter no. 956 dated 04.8.2022 (Annexure-
B)has also sought report with regard to noise and water pollution from
the Punjab Pollution Control Board. The Punjab Pollution Control
Board vide letter no. 1963 dated 12.8.2022 (Annexure-C) had
informed the office of Sub Divisional Magistrate, Nabha that the unit
was visited by the officer of the Board on 15.7.2022 and it was
observed that the industry has closed the activity of spray painting
and the compressor used for spray painted has been removed.

That the applicant Sh. Ravinder Singh has also filed a complaint on
the Centralized Public Grievance Redress and Monitoring System
vide application no. 20230212631 and the complaint was resolved by
the concerned Assistant Environmental Engineer on 25.5.2023 by
making the remarks that thé site was visited by this office on
03.01.2023 and industry was found complying with the provision of

Noise Rules, 2000. Copy of complaint and remarks by the Board
officer is enclosed herewith as Annexure-D.

Considering the facts and circumstances of the case and the orders
passed by the Hon'ble National Green Tribunal, the Deputy
Commissioner, Patiala has issued directions to Sub Divisional
Magistrate, Nabha to jointly visit the site in question surprisingly, with
Punjab Pollution Control Board officers. Accordingly, the site of the
workshop was surprisingly visited by the team of officers comprising
Sh. Tarsem Chand, Sub Divisional Magistrate, Nabha; Sh. Rajbrinder
Singh Dhanoa, Naib Tehsildar Nabha; Er. Mohit Singla, Assistant
Environmental Engineer, Regional Office, Punjab Pollution Control
Board, Patiala and Dr. Rupinder Kaur, Scientific Assistant, Laboratory
of Punjab Pollution Control Board, Patiala. Sh. Ravinder Singh S/o
Paramijit Singh, (Applicant and Complainant) was called by the team
of officers at the site during visit on 6.7.2023 and the applicant
complaint came present at the site. Sh. Amarjeet Singh S/o Sh. Dalip
Singh, (Owner of the unit M/s Amarjeet Agro Industry), Sh. Satbir
Singh (Brother of the applicant / complainant) and Sh. Harmajeet

s
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Singh (Son of the owner of the unit) were also present during the visit

by the team of officers on 6.7.2023 called upon site of workshop.

During visit, it was observed by the team of officers as under:
i) The wunit is a workshop and is engaged in

manufacturing/ assembling of combine harvesters,

ii) The workshop was found in operation.

iii) The workshop has installed 2 no. drilling machines; 4
no. sheet cutting press; 2 no. lathe machines: 4 no.
welding sets and other manual hand tool machinery.

iv) The workshop has also installed 1 no. D.G. set of

capacity' 25 KVA, which is equipped with canopy and
stack of adequate height.

V) The owner of workshop has now removed all the
machinery of spray paint from the said premises and
shifted the same to a new location, which is located far
away from house of the complainant.

vi) During visit, the owner of the workshop informed that
the complainant is not residing in the house adjacent to
the workshop, but has shifted to a house, which is 500
m away from the workshop.

vii) The complainant is operating an eatery/restaurant outlet
at the ground floor and has made residence provision
on the first floor. The premise of the complainant is
adjacent to the workshop.

viii) Noise monitoring was also carried out by the Scientific
staff in the presence of complainant and owner of the
unit. The noise level results are tabulated herein below:

Sr. Location of the Time Operational Noise
No. Sampling Status of the Level
Workshop Readings
(dBin
Avg.)
1. |At main gate of the| 09:21 In operation 76.4
workshop i.e. M/s am
Amarjeet Agro s
2. | At main gate of the house | 09:24 In operation 69.8
of the complainant i.e. am
Sh. Ravinder Singh
3. |In bedroom of the| 09:27 In operation 61.4
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T Teomolmia——

|| complainant TF\T\
4 [ bedroom g1 [ (R
of the : ' '
complainant 09:30 Not in operation 60.5

am

5 |At  main gate

. of W Not i .
complainant house ot in operation 67.7

am
6. | At main gate of workshop | 09:37 | Notin operation 715

- am

As per the results of noise sampling as
mentioned above, it was found that the contribution
of the noise with the operation of the workshop, in

ambient noise level at the main gate of the

complainant's house and as well as in the bedroom
of the complainant was found to be 2.1 dB and 0.9
dB, respectively, which is less than 5 dB (A) as per
the provisions of Rule 5(5) of the Noise Pollution
(Regulation & Control) Rules, 2000.

iX) The team also visited the site, where the owner of
the workshop shifted its spray painting machinery.
The new site was found located far away from the

residence of complainant, on the other side of road.

X)  The visit report prepared during the visit by the
visiting officers is enclosed herewith as Annexure-E.

8) That in view of the above recorded facts, it is respectfully submitted
that no further action is required to be taken in the case.

9) That the action taken/status report is hereby submitted in compliance
to the orders dated 24.5.2023 (M.A No. 36 of 2023 in O.A No. 823 of

2022) for kind perusal and appropriate orders of the Hon'ble National
Green Tribunal.

1

i

(Er. Rohit Singla) (Ms. Sak$hi Sawhney)
Environmental Engineer Deputy Commissioner,
Punjab Pollution Control Board Patiala.

Regional Office, Patiala
RLadte 5~ ov/ov/mz
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—LUNJAR PUNJAB POLLUTION CONTROL BOARD
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/y No.2.9 33 Dated: )l{/o!').l_.

Yo
The Registrar,
Punjab State Human Rights Commission,
SCO No. 20-21-22, Sector 34-A,
Chandigarh.
Subject: Compliant case no. 5478/15/2022 filed by Sh. Ravinder Singh R/o Hari
Dass Colony, Patiala Road, Patiala.
Reference: PSHRC order dated 02.08.2022.

In above regard, the reply of PPCB w.r.t. complaint No. 5478/15/2022 filed

by Sh. Ravinder Singh"{i/o Hari Dass Colony, Patiala Road, Patiala is enclosed herewith

for kind perusal of the Hon’ble Commission, please.

¢ Environmental Enginder
...... | patea 21/ 10)2z _ &l

A copy of the above is forwarded to the Senior Environment Engineer,
Punjab Pollution Control Board, Zonal Office-1, Patiala for kind information, please.

QLEnvironmenta Engir%é \0‘ -

(e


MANOJ (S.O.) BOSS
Highlight

MANOJ (S.O.) BOSS
Highlight

MANOJ (S.O.) BOSS
Highlight

MANOJ (S.O.) BOSS
Line

MANOJ (S.O.) BOSS
Line

MANOJ (S.O.) BOSS
Pencil

MANOJ (S.O.) BOSS
Pencil

MANOJ (S.O.) BOSS
Pencil


24

BEFORE THE HON'BLE PUNJAB STATE HUMAN RIGHTS COMMISSION, CHANDIGARH

In Re: Complaint case no. 5478/15/2022 filed by Sh. Ravinder Singh
resident of Hari Dass Colony, Patiala Road, Nabha

Status report of Punjab Pollution Control Board in compliance of

order dated 2.8.2022, of the Hon'ble Commission.

Sir,

Respectfully, it is submitted that the Hon'ble Punjab State Human
Rights Commission has taken cognizance of the subject cited complaint filed by Sh.
Ravinder Singh resident of Hari Dass Colony, patiala Road, Nabha and vide order
dated 2.8.2022, the Hon'ble Commission has called a report from the Senior
Environmental Engineer, Punjab Pollution Control Board, Zonal Office-l, Patiala.
The application dated 20.6.2022 filed by Sh. Ravinder Singh before the Hon’ble
Commission has been examined and the report of the Punjab Pollution Control

Board may kindly be read in the following paragraphs.

2) Briefly stated, the Punjab Pollution Control Board has also earlier
received complaints from Sh. Ravinder Singh with regard to the pollution being
caused by an industrial unit in the area where the complainant is residing. The
_ officers of the Board had visited the site in question on 11.8.2021 and 16.9.2021
and it is observed that M/s Amarjit Agro Industry engaged in the business of
manufacturing of harvester combine by assembling its parts. The industry was
found to be carrying out spray painting without taking any pollution control
measures. Notices were also issued to the industry and hearing was extended.
During the hearing on 26.10.2021 before the Senior Environmental Engineer, Zonal
Office-1, Patiala, it was decided that the workshop shall take necessary measures
for the control of water and air pollution and shall ensure that no water and air
pollution is caused due to the activities of the workshop. The proceedings of
personal hearing were conveyed to M/s Amarjit Agro Industry vide letter no. 6264-

65 dated 9.11.2021 for compliance.

3) The industry was again visited on 28122021 to check the
compliance of the direction given to the industry. The industry was found to be
carrying out the painting activities in its shed and constructed a very small paint

booth, which was found to be not adequate. Accordingly, directions u/s 33-A of
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the Water (prevention and Control of pollution) Act, 1974 and Alr (Prevention and
Control of P°"”"°“) Act, 1981 were Issued to the Industry with an opportunity of
hearing before the Chief Environmental Englneer of the Board on 13.2,2022. The
hearing was actually heig gy 22.3.2022 whereln the representative of the industry

Submitted that they have closed the palnting process and removed the compressor

‘etc. which wag earlier used for painting purposes. After hearing it was decided that
‘_the statement of the Industry will be verlfled by, Reglonal Office at Patiala and the

, -mdustry was. dnrected to make compliance. The proceedings of the hearing were

cONYeYed to the Industry vige letter no. 2709 dated 5.5.2022 for compliance and a

.co
Py °f letter Is enclosed hereW|th as Annexure-A.
4)

The site of the industry was visited by the officer of Bcf'rf\q

:15.7.2022 ang it was observed that the work of spray painting with the use of

Compressor has been closed, The Board has also furnished the report to the office
of Secretary to Government of Punjab,*Department of Science, Technology and

Environment vrde letter no. 5707 dated 19.9. 2022, as the complainant has also

"approached the Government with regard to his complaint. Copy of letter no. 5707
' dated 19.9.2022 is enclosed herewith as Annexure-B. The Sitein question is agam

.visited by the officer of the Board on 21.10.2022 and it is observed that the

workshop operating the under the name and style of M/s Amarjit Agro Industry

' has closed the work of spray painting with the use of compressor. No such activity

- was observed durrng the visit.

'5). . . Inview of the above stated facts, no further action is required in the -

. case.” . o ' : h-.

lt is; therefore, prayed that the complaint case may kmdly be diposed

: of with approprrate ‘orders.

' - Submitted by

Environme al Engirfe
, ,Punjab Pollution Control Boar
v Regional Office, Patiala.

'
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M/s Amarjit Agra Industiy, (Dallp 951), )

Had Dass colony Pauala Road, Nabha, . P

Distt. Patala. e 5. }Q.,

i

Subjectt  Procvedings of the personal hearing given by the Chief 2 '5/ 2 ;
Environmental Engineer (P) of the Board on 22/03/2022 M/s |
Amarjit Agro Industry, (Dallp 951) Harl Dass colony Patiala Road,

NabhaDistt. Patialau/s 33-A of the Water Act, 1974 and u/s 31-A
of the Alr Act, 1981 : .

. The following were present:

Fren the Board:

Er. Paramjeet Singh, Senior Environmental Engineer
From the Industry:
‘Sh. Harmanjit Singh, Proprietor

The officers of the Board brought out that a complaint regarding pollution
caused by the industry was recelved In the Board through SDM Nabha.

To investigate the complaint, the site was visited by officer of the Board on
11.98.2021 and based on the violations noticed during visit, show cause notice for violation
of the provisions of the Water Act, 1974 and the Air Act, 1981 was served L the industry
vide letter no. 2148 dated 16/08/2021, with an opportunity to submit reply within 15 days,
but the industry has failed to submit any reply in response to the show cause notice served
to it ' :
! | Another complaint dated 10-09-2021 made t'::y{the residents of the Nabha
city, regarding pollution being caused by the industry was received in the Board.

The industry was again visited by officer of the Board on 16-09-2021 and Sh.

Harmanjit Singh, Owner of the Industry was ,co'ntacted. During visit, it was observed as
under: ' ! :

1 The industry was In operation and‘ven'gag'ed ln'manuf%iciuring of harvestor combine.

2 The industry was carrying out spray palnting on the harvester combines. No APCD
has been installed to control process emisslons.

3. The Industry has Installed 2 no. drill machine, 1 no. w

welding machine, 1 no. cutter
machine & 2 no. lathe machine. C

4. The representative of the Ivnduslry Informed that the!vsllorkshop Is operatlonal since
Nov, 1984, |

The source of fresh water Is a submersible pump, but is not provided with any water
meter,
!

r OB
, The domestic effluent was belng discharged Into MC Sewer without any treatment.
! Further there Is no terminal STP Installed In Nabha Clty.

7. EG.set of unknown capadlty Is provlaed without éapopy and Inadequate stack
elght, K

. Another complaint was recelved agalnst the workshop and the facts were again

verified by Officer of the Board un 05,10,2021 and It was ot!sqrved that the workshop has

neither made any aTangement for the emisslons generatedb from the palnt boath, nor
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Provided ‘b d
€d any canopy/sta vad as notickd durin
carliar VIslls? py/stack on the DG sot. Same status was observe

: The Industry was perved with show &\uso notlca for violations of the provisions
brAhe Water Act, 1974 and the Al Act, 1901, Wity an opportunity of personal hearlng
uﬁl:\m Senlor Environmental "%lnmr (2b-1) on 26,10,2021, wherrln, it was dlccldud as

er .

1. The workshop shall \ake oll necessary neasures for the control of water and aiu{
pollution as well as provisions of HWM Rules, 2016, vithin ane month pnd s‘nal(?

ensure that ho water / alr pollution Is caused due to activitles of the workshop and;

complaint agalnst the Workshop stands readdressed. ' f

EE, RO, Patiala shall visit the workshop b verlfy Its contentlons as well as varlous

compliances made by the workshop, Hé shall submit his detalled repprt v/ithin
\ recommendations within 7 days after stip

blated period.
3. Further action in the matter will be takenFm the recelpt of réport from P X

The proceedings of the personal hearing were the proceedings of thel aforgsaid
pPersonal hearing were conveyed to the Industry as well as Environmental Engmeer, \
Regional Office, Patiala vide letter no. 6264-65 dated 09/11/2021 for making compliance. |

To verify the compliance of the above sald decislons, the: industry was visited
by the officer

of the Board on 28.12.2021 and It was observed that the industry Is \_fe_t to
take all necessary measures for the control of water and alr poliution as well as provisions

of hazardous and other waste rules, 2016. The Industry Is carrying out the paintirjg activity ~-

in its shed and has tried to cover the windows with curtains. The industry| has also
constructed a very small paint booth, which does not seem to be adequate ever for small

parts as depth of the same is around 1 and half feet. D.G. set has been pro :_IdEd with,
canopy, however, the stack has not been provided with the D.G. set. Domestic effluent is

discharged into Municipal Channel after passing through septic tank. The industry has not
applied for consents of the

> Board under both Acts and authorization under HWM Rules till
date. ’

The industry was served with notice to issue directions u/s 33-A of the Water Act,
1974 and u/r 31-A of the Air Act, 1981, propgsing its closure, with an opportunity of
personal hearing before Chief Environmental Engineer (P) of the Board, through YC on
13.02.2022, which was postponed to 15.02.2022}and again till further notice.

Now, the industry has been given another opportunity of personal hearing on
22.03.2022. | i

The representative of the industry subrnitted during tHe hearing that fhey have
closed the painting process and have removed the compressor etc., which was earlier being
used for painting purposes. :

After hearing the officer of the Board and the industry, the CEE (P) of the
Board decided that the Regional Office, Patiala shall verify

the statement of the industry
and send its report In the matter. : .

You are requested to ensure compliance of the decisions of the hearing
within stipulated period, failing which, action under the provisions of the Pollution Control
Laws would be taken against the industry.

S |
Environmental Engineer (2P-1)

Endst. No X1 1° Dated __ X+ S 2»—

A copy of the above Is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Reglonal Office, Patlala for Information, He is requested tto do the
needful to conply with declslons of the hearing and send the report wllthln stipulated perlod,

Envlronmmmaﬁmg'b
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713/23, 6:56 PM about:blank

Ssrievance ID 120230212631 31 RESOLVED
Mavme -D

Citizen Name
Ravinder Singh Sammi

Complainant Category
Air Pollution / Noise Pollution

Complainant Sub Category
Industrial Air Pollution

Email
ravindersingh84424@gmail.com

@ Contact No.
| 9781524323

Address
Hari Dass colony nabha Hari Dass colony Nabha , Nabha , PATIALA

Air and noise pollution spreading industry

To my fate . We are living in above said arca from last 40 years that ever since the workshop or Dalip combine (Amarjeet agro industry) came
up near my home or property.our lives have been hell . Manufacturing unit in our neighborhood is creating the pollution and a number of
chemical gases coming from the industry. noise of grinding machine , heavy machinery being hazardous may lead to serious health issues and
a hike in the air , noise and environment pollution. My property also have demage with the vibration comes from the industry
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_Grievance History

{
25 MAY, 2023 02.13 PM
SACTION TAKEN BY

ASSISTANT ENVIRONMENTAL ENGINEER(Sh. SURINDERJEET SINGH) PUNJAB POLLUTION CONTROL
BOARD

t@ACTION
RESOLVED

Officer Comments:

The site was visited by this office on 03.01.2023 and industry was found complying with the
provision of Noise Rules, 2000. Therefore, no action is required to be taken at this stage.

19 MAY, 2023 10.57 AM
&ACTION TAKEN BY

ENVIRONMENTAL ENGINEER(Sh. ROHIT SINGLA) PUNJAB POLLUTION CONTROL BOARD

@ACTION
FORWARDED TO ASSISTANT ENVIRONMENTAL ENGINEER(Sh. SURINDERJEET SINGH) OF REGIONAL

OFFICE PATIALA
Officer Comments:

Please take immediate action.

12 MAY, 2023 09.35 AM

S ACTION TAKEN BY

ENVIRONMENTAL ENGINEER (Miss KANWALDEEP KAUR) PUNJAB POLLUTION CONTROL BOARD
GACTION

FORWARDED TO ENVIRONMENTAL ENGINEER(Sh. ROHIT SINGLA) OF REGIONAL OFFICE PATIALA
Officer Comments:

Kindly take necessary action in the matter please.

12 MAY, 2023 09.25 AM
&ACTION TAKEN BY

CHIEF ENGINEER(Sh. RAJEEV SEKHRI) URBAN LOCAL BODIES

@ACTION
FORWARDED TO ENVIRONMENTAL ENGINEER(Miss KANWALDEEP KAUR) OF REGIONAL OFFICE |

' LUDHIANA
Officer Comments;

Kindly look into matter.

MAY 11 2023 2:42PM
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about:blank
SGRIEVANCE ASSIGNED TO 34
CHIEF ENGINEER(Sh. RAJEEV SEKHRI) URBAN LOCAL BODIES
EACTION
PENDING

Officer Comments:

Assigned To Nodal Officer
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